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0A/196/89

Coram : Hon'ble Mr. P.M. Joshi

Judicial Member

Hon'ble Mre. MeMe. Singh

13/10/1989

Neither the petitionér nor his counsel present,

Administrative Member

Mre.BeR.Kyada, the learned counsel for the respondent present .
already

He has/filed the objections against the admission.

The application stands dismissed for default

with no order as to costs,
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(XJI.M.Singh)
Administrative Member
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